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<€€) 2144;95 Hon, Mr. Justice B.C. Saksena, V.C
Hon, Mr. S. Dayal, iMember (A)

. : This misc., applicationi$¥\Qkﬂgﬂhas been filed
oniﬁehalf of the applicants to indicate that an
agﬁeement has been ‘arrived at on a de legation with
Shﬁi Bayal Singh Balayan, Deputy Director General -
Animal Sclencer, Copy of the same has been filed as
ann?xures to this application., The applicants

|
through misc, application no...745'have prayed that

; thegaforesaid agreement be accepted by this Tribunal
andjpass favourable orders. A perusal of the said
: ' : dochent shows that an assurance have bnly been exte
nded to consider the grievance about the regulariza
tlon of casual labours working in the I.V.:. T I
the applicants are ms satisfied with the assurance
theﬁ may withdraw the 0.A,
The learned counsel for the applicant submits
that the hearing of the 0,A, may be deferred, so
- that the pendency of the O.A, be utilised to
pregsurise the authorities, Since all the questions
: ; 7 Eoni Ve
. ralsed in the O,A, have already been =
\ o711 end a detailed judgment has been passed, this

O.A. is dismissed and would be governed by the

juugment in the leading 0.A No. 1336/93 Munna Lal
and ?rs 'Vs. Union of India and Crs decided on
15, 12 94. This O0.A, is accordingly dismissed in
term$ of the judgment in O.A. No, 1336/93 dated
15.12.94,
jhe learned counsel for the applicant states
that%the applicants are covered by the Office
Vemorandum issued by the Ministry of Honfuﬂmﬁﬁkff
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Personnel and Training wﬁloh has been ré#erred
h of casés were

to in the judgment by which bu
decided and directions h%ve beer given 1$ Para 61
of the said judgment, Ih this U.A, howe+er no

reference to the said O.i. has[been made, ®This

O.A is governed by the dﬁrecthns and Db?ervatlons
\ 1 ‘

in the leading judgment #ender?d in the aforesaid

0.A No. 1336/93 Munna Lal and Ors Vs. Union of

India «nd Ors. ,
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